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IN THE INCOME TAX APPELLATE TRIBUNAL, ‘D’ BENCH, CHENNAI
A YegT JR.UA 153, FARAF FeTT w9 St A ASTATY, AW WeTT F qHAT

BEFORE SHRI DUVVURU RL REDDY, JUDICIAL MEMBER
AND SHRI G. MANJUNATHA, ACCOUNTANT MEMBER

3MIaR 39 §./1.T.A.No.541/Chny/2018
(fYRuaY / Assessment Year: 2008-09)

Mr. A.P.Oree, Vs | The Income Tax Officer ,
3A, Anakara Apartments, Non-Corporate Ward-17(5),
13™ Gilchrist Avenue, Chennai.

Harrington Road,Chetpet,
Chennai-600 031.
PAN: AAEPO 1730F

(31dremaft/Appellant) (9eTfi/Respondent)
3rdfremeft dr 3R/ Appellant by : | None

gt $r 3A/Respondent by : | Ms. R.Anita, AddI.CIT
goAars &1 adr@/Date of hearing : 23.09.2021

9o HaR@ /Date of Pronouncement| * 23.09.2021

3MeAr / ORDER
PER G.MANJUNATHA, AM:

This appeal filed by the assessee is directed against
order passed by the learned CIT(A)-5, Chennai dated

18.01.2018 and pertains to assessment year 2008-09.

2. At the time of hearing, none appeared on behalf of the
assessee. We have heard learned DR and also perused the
materials available on record. The assessee has filed a letter
along with Form No.5 issued by the Department under ‘Vivad
se Vishwas Scheme, 2020’ and submitted that the assessee
has availed the VSVS scheme to settle its pending disputes.
The assessee further submitted that the Department has

accepted application filed by the assessee and issued Form 5
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quantifying amount of taxes payable under VSVS scheme.
Therefore, the assessee submitted that the appeal filed by the
assessee may be dismissed as withdrawn. The Id. DR, on the
other hand, has no objection for dismissing the appeal as the
Designated Authority has issued Form 5. Therefore,
considering the fact that the assessee has filed application for
withdrawal of appeal and has also filed Form 5 issued by the
Department, we dismiss the appeal filed by the assessee as
withdrawn. However, a liberty is given to the assessee to
restore the appeal, in case the application filed by the assessee

before the Designated Authority, is rejected for any reason.

3. In the result, appeal filed by the assessee is dismissed as

withdrawn.

Order pronounced in the open court on 23" September, 2021
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Fa1ae deTd /Judicial Member oI@T ¥e¥T / Accountant Member
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DS

3reer $r ufafafd 3:@™¥a/Copy to:
1. Appellant 2. Respondent 3. 3maeT 3MgFd (3141er)/CIT(A)
4. 3 IGFA/CIT 5. faemeir ufafafa/DR 6. IS wSa/GF.



